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IA1in CVIL APPEAL NO 334 OF 2007

ANI LTEJ SI NGH DHALI WAL Appel I 'ant (s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)

(Wth appln(s) for nodification of Court’s Order and office report )

Date: 28/07/2008 This Appln. was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE P. SATHASI VAM

For Appellant(s) M. Seeraj Bagga, Adv.
Ms. Sureshta Bagga, Adv.

For Respondent (s) M . Vi kas Si ngh, ASG
Ms. Ani ta shenoy, Adv.
M. D. S. Mehr a, Adv.
Ms Anil Katiyar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Post the appeal for final disposal after 8 weeks.

[ SUMAN WADHVA] [ VEERA VERMA]
COURT MASTER COURT MASTER



